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| . T CENTRAL ADMINISTRATIVE TRIBUNAL
e . GUWAHATI BENCH
s SR

‘ original Application No. 14 of 2001
with
Original Application No. 365 of 2001

Date of decision : This the --- day of December, 2001.
Hon'ble Mr. K.K.Sharma, Member (A).: '
Hon'ble Mrs. Bharati Ray, Member (J).

0.A. No. 14 of 2001.°

Shri_gggirodeiChagdratpgggggggggjee,
Private Secretary,

O/o the Divisioinal Organiser,

NA Division, SSB, | '

Tezpur & 21 Ors.

.+.Applicants
By Advocate Mr. K.K.Phukan, Mr. S.Chakraborty

—-versus-

1. Union of India v
- Repesented by the Cabinet Secretary
to the Government of India,
Department of Cabinet Affairs,
Bikanir House, Sahjahan Road
New Delhi.

2. Director General of Security
Block-V. (East), R.K.Puram,
New Delhi. '

3. 'Director, SSB Directorate,
East Block-v, R.K.Puram,
New Delhi.

, 4. - Divisional Organiser, NAD, SSB,
&' Tezpur. . :

5. Divisional Organiser, SSB,
A.P.Division, Itanatar.

6  Deputy Inspector General,

¢ Training Centre, SSB, ' _
‘Salonibari. : = - - -Respondents.

By Advocate Mr. A.Deb Roy, Sr. C.G.S.C.

O.A. No. 365 of 2001.

Shri Harendra Narayan Singha
Area Organiser, SSB, _ _ . ‘
Kokrajhar & 6 Ors. ‘ ...Applicants

By Advocte Mr. K.K.Phukan

-versus-

Contd. ..
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1. Union of India

‘ Represented by the Secretary to
the Goverment of India,
Department of Home Affairs,
C.G.0. Complex, R.K.Puram,
New Delhi-110066.

2. Director General, S.S.B.
Ministry of Home Affairs
R.K.Puram,

New Delhi-110066.

3. Divisional Organiser, SSB, .
N.A.O0., Tezpur, Assam. v - -.Respondents

By Advocate Mr. B.C.Pathak, Addl.C.G.S.C.

ORDER

MRS. BHARATI RAY, MEMBER (J).

Similar questions arise for consideration in these two

applications hence these are disposed of by common order.

All the 29 applicants are worklng in the department of
Spec1al service Bureau (for short SSB). They have filed these
‘appllcatlons under Section 19 of the Administrative Trlbunals

Act, 1985 and were permitted to persue these applications under

the prov151on of Central Admlnlstratlve Tribunal (Procedure)

Rules, 1987

It is the case of the applicants the the Cabinet
Secretariat letter dated 18.12.1987 (Annexure 11 to the 0.A.
No.365/2001) addressed to the Director (Planning), Directorate
Genetal of . Security informea that various condessione _were

granted to the staff of SSB,'SEF, C.I.0.A. and Directorate .o £

were listed at Annexure I to the letter dated 18. 122.97

Accounts and the said concessions /and according to item 2 of
Annexure-1l to the said letter ration allowance te-the-:rank of
Field Office}s‘and below has been granted. It is the grievance
of the epplicants that although they are aiso entitled to
Ration Allowance in the light of the Cabinet Secretariat letter
dated 18.12.1987 but the same has: not been granted tq the

appicants applicants. The applicants made representation before



e v

the authority but the same was not considered on the‘ground

that applicants are the Gazetted Officers and the same was

clarified vide letter issued under Memorandum dated 5.4.2000

- (Annexure-XI to the OA). Being aggrieved by the said decision

the applicants have filed this application seeking a direction
to the respondents for granting ration allowance to ﬁhe
applicants as has been -granted to the similarly situtated
person at Tezpur, SSB.

2. The fespbndents.héve contested the applicafion by filing
written statement. It is tﬁe stand of tﬁe respondents that this
céncession of Ration Alloﬁance is authorised to‘the>ranfﬁgield
officer and below oniy and> the same is not- authorised o
civilian gééetted executive and non-executive éhployeeég«The
representagions of the appliéants héve been  considered by'the
aﬁthority and replied on merits. It is also contended.by'thé
respondents that the Scheme issued by_the Govt. of India issued
under letter dated 18.12.1987 clearly. stipulatés that the
concession - of Ration Allowénce has been gfanted' to the
executive staff up to the rani of Field Oficers. It is also
contended by £he réspondénts that the case of the applicanbs
is not at all covered by the decision rendered by this Tribunal
as claimed by the applicants in para (viii) of Eﬁe O.A; and the
present aplication is devoid of meritA'-and\éliabl‘-‘e to be
dismissed. , |

3. The learned codnsel'for'the apbicants argued strongly on
the point. .. Referrig to the judgement passed by vthis
Tribunal whiéh is aﬁnexed és Annexure A to .the O.A. V¥ and
submitted that the éasé of the applicants are fully covered by
those judgements and the applicants are thérefore entitled to
éet the relief as prayed for in the application.

4. We have heard the léarned counsel for the parties énd
pefusfvé the application, material papers on record and the

written statement filed by the respondents. Concessions made at
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serial No.2 .in Annexure-I1 to the . letter dted. 18.12.1987 1is
reproduced below : '

"Ration‘Allowance to the rank of Field Officers and eblow
at the following rates excepting *SSB personnel andDy.

Comdts/Coy Comdrs/Astt. Coy comdrs of SFF and also those-

on deputation in the SFF from the Army." _ !

From above, it 1is clear that the persons'who are holding
the post above the rank of Field Officer arggnot gntipled to

the Ration Allowanceas'provided for. After~gbing through the

‘judgment passed by the Tribunal (A-I collectively), it is found

that'applicanté in those cases were working in- the rank of

Field of ficer/below the rank of Field Officer.

5. Considering the above facts and judgment relied upon by

the counsel for the applicants and Annexure I to ﬁhe letter
déted 18.12.1987 we are of the view that the Ration Allowance
was granted”to the personnel holding the rank of field officer
énd beiow: The applicants are holding the post above the rank
of Field Officer, therefore the applicants.are not entitied to

the relief prayed for and there is no alternativé, buﬁ to

dismiss the application.. Accordingly - the applications ‘érev

dismissed . There, shall however be no order as to costs.
Sd/MEMBER (A)
Sd/MEMBER (D)
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Union of India & ors. ...geslaondent. ‘
I in sy
S1,No, Rarticulars Page No.
. application Cees 1to 14 ~
2, Verification ces 15
3 ~ Annexure-] ver 16 _
e 4 Annexure-II oo 17t 24
5. Annesure-III oee 25
6. Aﬁneaure-lv coe 26463 R
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Ty  apnexure=fIII— ... " x
67 _innemure-EfV— ,.. x
D AT ——Anne*wg-xv—~ e X
Filed by ﬁ
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(An application U/S 19 of the Administrative
Tribml Act, 1985)

AAAAAAAAAAAAAAAAA

1.8kri Hadendra Narayan Si.néha
irea Organiser,S.5.B, Kokrajhar
2, Shri T.R.Gore,
SubeAtea Organiser.S.S.B.
‘ 30383183039
3, Shrd P.Kooh
Sub-Area Orsaniaer S s.B.
Kol:rajhar,
4, Bx. e.sealukéar;
Vety.Officer s.s.B. csA er-I(V)‘
 Eoktejhar, o
5. Stri A.K.Singh
Gircle Orgestser s.s.B.
Dhubri, |
" | 6. Shri S.Borah i
Circle Organiser S.3.B.,
lianlmahér; ~
7. Siri S.Adak,
Circle arganiser §.S,.B.
Bongaigaon, | ‘
contde...2/=

P =
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All are appli.oanta are serving in
the SSB North Assen, Dnrision,
Tezpur dgsan, )
~Vergus. |
I. Unfon of Indta, )
- Beprosmhted by the Sec::etary %o

the Govt, or !ndi.a Ibpartment

N ' of Home,uaaua,CGo OOmplax,
R.K.Puren, New Delhi-110066,
2. Directar Senemsi g,3,B,
Ministry of Home Affairs
R.K.anm,ﬂew Do1ut=110066.

< 3. D}.visional Organisn oS, S.B.
No‘oOo%ZDW,“am'

seesoRE ommms.

e e - .o -~

" hPARTIOULARS OF THB ORDER AGAINST WHICH THE APPLIGATIONS 13
" Illegal and arbitrary action of the authorities in

not allowing to drew Ration mowanoo although Ration

Allowences hasg already been granted to the executive,

non executive and a1l -conggbatised persomela.

2, CTION or mxhui ‘

,9{1// TE Applioants dec]are that the subject mtter of the .
‘ order against which they want redressal in within the
jurisdiction of the Hon'ble Tribunal,

Contd,.. 05/"




(3)
3, Hnm\m
" The applicants further declare that the instant

applicakion prescribed under section 21 of the
Adyinjistrative mzbunal Act, 1985,

4, FACTS OF TIE CASE.

1) et the applicants hereos are all Gazetted
"Executive personnel serving in the Speeial Serviee
Bureau (hereinafter referred toas SSB) at the
dispoaal of the 98000000 Divisiomal Organiser
North Assam Division,Mzpur which s a Dopartaent
Under the Sacratary Home Q.ffai.rsto the Gavt, of
& India New Delhi w,é t; 15/1/2001.It 18 pertinent

to mntzon herd tiAt the aforesadd Ibpartment wasg

under the Cabinet Seemetary to the G¢>vt of India

up to 14/1/2001,

A list of applicants giving details is
enclosed as Annexnre-]

e o

i1) That the Applicants haee a common grievance and
interest in the matber in question and as Such they
abe f£illing a connon and single appliocetion &sxkhke
as much as the relief sought and, if granted +to them
will be equally applicable to all of them as they
éare sinilarly situated and in order to aweid
multiplicity of lifigations,As such the applicants
crave leave of this Hon'ble Tribunal to allow to file
8 common &and single apglioafions ag provided in
R“,"i_".‘é) (a) of the Central Administriive %1bunal

~ -

(Proeedara) Rules 1987
OOn‘bd. P ) 4/“



.

(4)

i1i) Tat the Applicants respectfully state that the Govt.

iv)

ol

of India set up the Directorate General of Securi.ty
(D.G S.) in the year 1962 under the Admini.st:cat:lve |
OOntral of the Cabinet ecretariate far some speci.al

purposes which {is a multi—rOla yBulti-disciplinary

organisation comprising four agencies, viz Specisl
Barvide ¥ Bureau (9SB) Awiation Research Centre BAX

- (4BC) special Fromtjer Farce (S5F) and Chief Inspect-

orate of Armaments (c:toi). -

I

That the Applican’cs regpectfully state that the Cabinet
beeretariat, Vide letter No.A-27001/4/86-Ea-n dtd.
1&/12/87 adiressed tothe Di.rector,:?lannmg,mxeetomate,
General of Security, infarmed tiat various eoncossj.ons
were granted %o the staff of SSB,SFF,CIOA and Director
of xxAccounts and the said concessions were listed in
ARNEXURE-I in the said letter 1t was also mentioned
tat for some of the coneesatons the various hardship
locations had been categorises as ‘B! and 1G¢ stati.om
2s mentioned in the ANNEXURX-II %o the letter,

A PHotocopy of the mid letter atd, 40/12/87

alongwith the Annexure are annezed herewi.th
and mArked as M

v) That the applicants respectfully state timt from the

said letter and annexures,it would be ample clear that

certain concessions were grented and in the instant

o&se the concessions mentioned at .2 1,8, Ration

allowances would be relevant,

Contd...5/=



(5) |
The ration allowance was granted to the rengs of I"ield
officers and belovw to the personnel serving in the
location categorised as 'B' and ¢C* execpting SSB
Bn.personnel and Deputy commandants/coy cozndta/Asstt. ‘
Coy Comdts of SFF "and also thosi on deputation in the
SFF ta from the Army.

v:l) That the applicant reepectftﬂ.ly state that the Dtrecl:or,
‘ SSB,New De:!.hi vide order under Memo Ho, Tezpur No. H
9/SSB/A2/96( 1)BA-2766 atd, 23/ 9/91 has categcmised
mm ﬁezpm: “'Ha' Diviston as wategary 'B' station
fcr the pm:pose of various concession such &g Ration
8llowances hardship allowanee sclothing etc, with |

effect from 23/9/97,

Sopy of the aforesam order dtd. 23/9/97
is annexed as Annex ;; .

vii) That the applicants respectiully state that on -
. &eclaration of Tezpur ag category 'B' station the
employees of the 33B serving at ie}p&r became
m‘lagiblc for getting ration allowancea.

v:u.i) Tt the applicant respectfully state that the
' concemed authorities of both the SSB and ARC at

first declined to grant the ration allowances to
the non executive personnel ,Thereafter the none
executive peréonnel of S3B am; AB.O filed numbers of
@alx 0,a+8 beiore this Hon'ble Reibunal Which were
finally aispesed off and the Hon'ble Tribuwial wag
Pleased to pass judgement and order directing the

COn’b‘d. ) 6/~



(6)
respondents to grant ration allowances to all the

non executive personnel, -

Few photostate copies of the aforesaid Judgement

andeé order are annexed as Annexure-IV series.

ix) That the applicauts respecetfully states that in
" persuance to the Hon'ble Tribunal's order passed in
diffetent 0.A.S the respondent concerned authorities
by diriérent”ordere granted ration ailowance tovhe
non-executive persomnel including ministerial peracnnel

of the S.S.B.

One photocopy of i:he memorandun dated 8/9/2000
granting ration allowances to the non-

executive personnel is anuexed as Annexure-V.

-~

x) That the applicants respectfully state that vide
different orders the Govt of & India was pleased %o

@ccord the Exeention of ration allowance to the

non-executive personnel indluding Ministerial personnel
of S.5.B. ,ARC posted at *B' and 'C* station,

-~ o~ ~ .~

Ore photo copy of the aforesaid order is .
annexed as AnhéxﬁréAVi.

« -~ -

xi) That the applicant respectfully state that vide
- order/letter under No,BA/8-Armed 2/76 New Delhi=

110001, dated 24/2/1979 the Director, 93,B.Direstcrate,
regulate the ration allowan9é to the persénﬁelrof’all )

Ocntdo o c?/"



n |
3.8.B, tattelions and 8,5,B, Coys. (both AP and Non
AP of 83B).Accordingly from constable to commndants
i,e, all combatised personnel of SSB have been granted
ration allowances and the rate of ration allowance
is revised vide order dtd, 27/10/99,

A =xpy photocopy of aforesaid order dtd.
24/2/79 granting ration allowance and the
Order dtd. 27/10/99 revisigg the rate of
allogance are annexed as Annexure-VII &

VIII respectively.

X11) That the appellant respectfully states that vide

order dtd. 4/5/2001 issued hythe Mrectomgt General

S.38 B. specifically stated that the cabinet becx_'etariat

vide No.A-49011/22/97-IA-1 1-1963 dtd. 11/06/1999 extended

the single Chain of conrend system to the areas where

doudble chain of comrBnd is in vague to be :I.mpleuented

in & phased manner, Accordingly it is inplemented and
&ll administrative orders a;;ocating stroke posts -
between group centre and Area Ofricars in the field

wmits (including Traming centres,ﬁi.visional Head
Quarters and SSB Hqrs, were withdrawn .“s such the non-
' combatised personnel are become j.llegible for the

benefits enjoyed by the combatized rersonnel ,

- Copy of the aforesaid order dtd. 4/5/2001
W o 15 annexed as w

Qontd. ee oa/""



| (8)
Xiii) That the applicants respectfully state that the

) Meddcal oftiicers are all civilian centrel Govt.

employees and governed by central Civil Soivice
Rules in all purppses and they are not combatised
peraonnel .But and they are also gazetted in

Rank, They mave been granted BRation allowance and
other Benefits/concessions as applioabls to the
other personnel of Training Cent®e solonibari
vide order dtd., 12/10/8000 issued wnder Memo No,
A=27011/6/92-BA. 11,3239 issued by the Ieputy
“ecretary ,dabinet Secretariate Govt. of Indim,
o v .

Copy of the aforesaid order dtd. 12/10/2000
is annexed as Anne_;:u"e‘-z.“

B )

xiv) That the applicant respectfully states that though

wnder the circumstances stated ahove they are
entiéled to Ratdon allowences the authorities

have not granted the some to the applicant.The

applicants subnitted representations bvefore the
authorities individwally for grenting ration
Allowandes admissible to them But the same was not -
considered ohly onthe ground that the applicants
are Gazetted officers and the same was clarified
bythe SSB Directorate vide letter issued under

. L34 also efaled wab
mOmO 0.3 /55 (5 /A-2/ REWONA-DIFA 542  the represen~ o
tation was not forwarded to the 3SB Directarate by
t+he concerned Ihadv Quarter iye, H;A;I}. Tezpar due to
clarification of SSB Directorate issuwed under Memo
NO, 9/85B/A-2/86(1)NA=997 dt.5/4/2000 whereby the
| o "7 Contde...9/w



(9)
8.8.B, Directorate ciarified that the Ration
Alldmnées is not adnissidble to the Gazetted

of iicers,

The memorandums issued in reply %o the
iepresentati,on of the applicgnts are

annexed as Annexure-XlI series,

xv) That the applicants respectfully state that the _
vide Memorandum dtd. 16/7/1965 the %a Asstb.

Director ,SSB Directorate wrote to the Conrandant
Group Centre, Randanga that the “azetted officers
of the S3B @roup Cenire are entigled to draw Ration
Allowances at Arny Rates as per ocabinet sacretari.ate
Senction No. BA#S-Armed, 2/76 data. 24/2/79 p In the
said_memacandnm it is also stated that as the Ration
Aliowance to the Gazetted ofricers of the SSB

Group Centres is authorieed by the m.rectoréa'.'te;of
Accounts,they may please be asked to authorised
the same at the rates allowed to Army officers from
time to tinme ahd the» copy of the said memoranduﬁ
vas fopwarded to the e0eoboeete Divisional organise::

..........

North Assan and the comnandant (XD mrpeta Road for

similar action,

Copy of the - foresaid memorandum dtd.

16/7/1985 is annexed as g - e'x\me-X;;‘.

contdo sece 10/.



(10)
xvi) That the applicant respectfully states that inspite
of clear instructicms/clrcular/memrandun the ration

allowances has not been granted to the applicants

As & result of which the applicants have been
deprived froa their legitimate due,

xvi.i) That the applicants respectfully states that the
Special Duty allowances which §s grented ¥bo
Ceutral Govt. civilian employees posted in N.E.
Region vide Ministry of finance Memo No. 200/14/
83/B-IV atd. 14/12/483 is also being paid o the
compatised personnel of GCS/ICS treating them as
GivilianAcentral Govt, employees .the GC ofricers
are getting both the Lenefits 1,e,fthe"épecial |
Duty @llowances sanctioned for civilian employees
and other Ration MW&nces sanctionsd for combate
ised personnel ‘Iherefore it 1s seen that while
the Gc/mc ofz:icers axe granted ths allowances sanc

tioned for civilian employees the civilien otﬁ_cem

of the same organisation iz tmex i,e,tte applicants
are being deprived of the benefit of the RBation
Allowances, n

xnn) That the applicants respectfuliy/ aubmits that

" all eivilian centrel Govt. gxpiomgae empIOyees

. (Bxecutive and non-executi¥d) and GC per&onnel
W o ("azetted and non- azetted ) except the applicants

the Gazated the benet:lt of Rati.on Allowances in

Omtd.. - H/-



(1)
the SSB. organisation .4s such this is a clear
discrirmination amongs the ka feilow-employees
of the SSB organisation posted in category B stations
like Tezptm, Salonibari eté and the acts of the

| :resPondentS violated the Articles 14 and 16 of

the Constitution of India,

xix) that the applicants respectfuliy submite tiat they

xx)

"are entitled to Bation Allovances on ReoaseeR declar-

........

~ o~

23/ 9/97 as weii 88 vide memorendum dtd. 16/7/ 1985

(Annexura-xi:.) But by not granting the same the
i:éspondent anthorit y acted illegdlly and without
any authority,

That the applicants respectfuily submit that the
Similarly situated persons have been granted the
Bation Allowances However, the applicants have been
-deyrived of the sane ,As such the acts of the
reppondents bynot granging the Ration allowances the
. &pplicants are illegal a.rbitra:cy discriminatory ,
unfair ,unjust and violative of the legal and
fundamental Rights of the applicants and this is a
£it case where in yowr Lordships can invoke jurisd-
‘dction by directing rhe respendents to grant Ration

| Allowances admissible 'bo the applicants,



(12)
xxi) That the applicants respectfully subsit tiat the

non-executive personnel below the rank of fie.id

officers were also nnt granted Ration Allowances .

But gh the directions of this Hon'ble Tribunal

~

Passed 4in numbers of I'.l..s; as stated above the
Ration Allowances was granted to them, 43 such it
13 clear that the persons who are not coming to ti
court for redressal of their grievances they are
not granted Ration Allowances which compelled the
applicants fo approach the Hon'ble Tribunal for a
direction tothe respondent -authorities to grant
Ration allidwance to the applicants,

5. GROUNDS FOR RELIRF WITH LEGAL 'g'R'ov;‘s;ONS’,' -
1) 'FOr that the action of ‘the apphorities in denying the
" Ration allowances to the applieants only for tmat
they are gagetted ofricers is illegal,arbitrary and
highly discriminatory and s such this is a £1t

case where ‘this Hon'ble Tribunal will exsrcise
jurisdiction and grant reiief.

ii) For that the applicants have been discriminated

against in not allowing the benefit of Ration

' W Allowances akfhough they are s,tmi.:l.arly situated

7 ) with those of the Civilian Central Govt. employees

such ag Medical officers etc. or combetised perso-

nnels (Gazetted) such as Asstt., commndant Daputy

Commandant - at posted at G.c.s/T.c.s who have been

‘granted the bonefi:t of sation ailowances .48 such
Conydesess .15/-.-



(13) |
the action of the an:bhem.t:es is bad in law and 1iable
to be set aside,

ii1) Por that since similarly situated persons of the ARC
" Doomdoowa,Numeligarh,IC Saloniberi,SSB Itenager and

iéazpur have been @ahted ration allowance,the
épplieatts are entitled to ration allowances and since
the same has not been granted tothem, the applicants
have been seriouwsly discriminated against,resulting
in viol.tion of the provisions of Arthcles af=14
8nd 16 of the Oonstitution of India. |

6. DE nm or i nmms Exmusmn.

The 8pp1:l.cants had a:lready submitteid represrntationa
to the competent authorities but nothing tangible
has been done so far ,

T mmsag NOT PREVIOUSLY FILED OR ?kmiga WITH ANY OTHR goma

e e e - -

Tie applicants further declare that they tave not
~previously filed any application, writ petition or suit
regarding the matter in respect of which this
application has been made ,before any court or any
other authorities or any such applications, writ
betition or auit is pending before any of them,

8, RELIEF SOUGHT ;s |
" It 18 therefore most respectfully prayed tiat your |
Lordship would be pleased to admit this application

oall forthe entire records of the case,ask the

00ntd,...14/-



- (14) - -
respondents to show cause a3 to why the appli.cants |
8hou1d not be grante d the beneﬁt of Ration allowance
with effect from 23/9/97 to the applicants as has

be.en gra.nted to others who are 8inilarly situated
persons and after perusing the cause oX ctuses 8hown
1f any and after hearing the parties ,di.rect that in
View of the facts and circumstances of the case, the
applicants be granted Ration Allowance, ag admisgible
and as h.s been granted to the Similarly sit;xated
persons of SSB Tezpur and/ox pass any other order/
orders as youf Lordships may he deem £it and proper,

e ETERIM ORDER .E ANY PRAYED FOR .

-~ R B T T TP

’ H R I = :' L v,.‘_,,‘_

10, Does not arise, The applicants will be presented
‘personally by the Advocate of the applicants.

", e

As swted in the :Indﬂx.

W. _ . Contdese. .'Gr:l.ﬁ.c&tiono .0 ‘5/“’
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YERIFICATIORN -
I Shri Bareﬁdraﬁﬁaia\}éh:éihéﬁé'aééd about 53 years,

at present working as Area arganiser $S9B,Kokma jhar,do

hereby solemly afrirm and dtate that I am one of the
applicants in the accompanying application and the

contents of paragrapha (i lii,V,vi X, x V'O;"Vib"w_“}bf the
said application including those of this verification
are true to the best of my knowledge and belief and those |
of paragré.pm 4liv,vi v, W% X, x i X l'/xObemg the matters
of Tecords are trixe t ay the best of ay information and

I being one of the applicanis lave been authorised by
other applicants to sign the verification on behalf of tiem.

And I do hereRy verify and sign this verification
on this the O th day of September, 2001 at Guwahati.

%%«—/YW el

SIGNATURE OF THE aPPLICANT,
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A LI W Or ABPPLICMIT. ’ T
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K waim e e nem e e e W o e e W e o a ——---———--.-—_-——-}- ————————— e T e Getmm Sem cwmes Srme THe —EA e S o e - e - . e G o b
T Gladttune vl officar] Dernirmatinnl Place of cotdi I viidh efcet
- J -
u--+ ___________ 0 oo S o B 5 e A e P P G Y A W R e i P S S St gy S P S e S S A B S s e e s e — o — e S e - me s ove
|

1St anFakoti=Joint-Aroa——HorT Titemru;.
LroeiieermHo3 A<y

\e 3hri il.N.Singha Area Orgeaiser, cemdila Arca
© cgs, (Ae2.)
- Koira jlar
,g. “hrl Y.2.00re, Sub=firca Organisci: Boagaily:on
SSB .
'%. Chri P.Koch Sub~frea Organiccr HMongaldoi
¢ SuB
| \ Kokra jhar

Dh.c . Tal\lkﬂar

,?>

Vety.Officer,SCB Kokrajuar
CAZ Gr- I(V)

Circle Organiser, Dhubri

SGB.

Shri A.K.53ingh

Al 3

Shri 5.Borsh Circlc Orgaaniser,

« 8aB

lankaci.ac

Chri Sehdak Circle Organiser,

S55B.

B¢ 1gaigaon

~-2

L T llmtua . cmReso.s s oATLw o -wrs s

1.1.,1998
3.10.200C

TO

13.°.2,20090

1.6.1998,
19.1.94 tc
23.6.97
3.7.97

‘}.501998
11.9,1997
11,10.1999

13.44199€,

e - —— -
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2 | NO. A.27011/4/86~EA-11 s
' ’ ' Coverosment of Indjo,” L 2
oo . Cublnst cecretarial, %&nyucx(Aflzd"_ \t{f?
; Bikaner (louce (hnnexe), . ’——¥§r
K shahjahisn Road, o a7
Hew Delhl.
'
) ‘Nev Delhi, the 18.12.87,
“lo .
\ The Director (Planuiny),
"Directorate weneral of Lecurlty,
Last Block, it.gQ. Purom,
New Delhi-66.
_ ! ‘
Subject yu Grant of toncessions to the stuoff of S8, SFF.C.IJ).Ao‘
and Diréctordte of Accounts. ' .
Sii1, .
’ I am dizected Lo convey the sunct lon of the president
to the grant of concecsidns ment Loned in the Annexure-I to the
various cstogories of staff of $9B, SFF, CIOA and Directorate o
of AccCount g subject to the restrictione 1nd£cated-thereih on P
the pattexn of the Rescarch 8 Analysis Wing of this i
secxeturial . '
2. These grders will Lake effect w.e.f, st Augu;g,\lgay, .g i
:
J. Fol wome ot the CotiCesslons Lhe varlous hardship - ;
loCutione have heeq caﬂegorised as 'DF R 'Cr gtationg as 1-
Indicated §n ABCxuEo-11 Lo this luttor, Howaver, if the Headsg I
of the Depariment e feel ot certain times that cextain locations cf
oI assignment s have become <¢pecially hazardous and there is-
a gpecific 1ncregse.ln the threat to the personnel and/ox
premises, ihey can datermine on merits the crltéxiakof hardship i
and the nerfod for which such locations may be Categorised ss i
belonginy 19 Category ' 2 100 statfons after reéording the
ICacone in writing, ' ' T
4. For Lthe putpuse of jhgse nent Aflowance concoasloﬁ;
Lo the vorlous cotaqorias of staff, Lhe Cquat Lon o posts as
Listed In Annuxute-tnt to the Cubipet secretariat's grdexr No. , i

A—11016/6/86~U0~1. daLvd.?U.lD.QG. will also he applicoble in
teepect  of Lhe glaff S S, SFE, CIOA and DITeet nrat o of

- P

— ' ‘%'&J¥J‘ ‘ ‘. ‘ I' %




5 Ihis lessuog with the concurrence of the ministry

of Flnonce vide Lthelr Y., MO, L-1428/St/87  Jated 10.8.87

resd with UQ ING.
TTIS1/04r. L (8)/38, dated 2nd Doc.198T.

Yours fa ithfully

sd/~
Encl; Annexute-L 2 J1. ( R.K. GAtIGAR )
. DLPUT'Y SLCLETARY( SR)

Copy to :-

1o Shrd Wb . Jushri, wiredtor, o8,

2. Maj.Gunl. SuC. Shotme, PVSM, YG SIF.

3. G.B., Mathur, Uy. Ultector of Actounts.

4. Lt. Col. K.K. Bhendoxl, CLOA.

5. shrl J. Subramonlan, Directot LF),

O. Shal Koho tbllul, Uy. Diructat of AcCount g {&w) .
7. Order RFile,

’

QFEICE QF THE LIVISIONAL ORGANIYER, SSBy A.P. DIVN, ITANAGAR.

No. NOL/F-4/97-98/27 - dated 3 20/11/97

Cf.)p}' to ¢~ A,

Lo The Coudle., LOsuBirany/iraser/fezu ~ for informat ton and

necessary action. W.v.t.
your righal No. 4724 dt. 25.10.97.

.!Zi
uE
AR}

| . sd/- Lllegible
] o AREA ORGANISER (S)
DLVL DRS00 111 ANAGAR .

‘:
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ACIEXUAS TO THE CASINET SECIT . LETTER NO. A.27011/4/86-24-I1
S.ED 15 DECENSER, 1987, :

Extent of the camcession grented

‘.-ﬂ—-——-b.!—-q--

A hardship 2llowence € =s

cybject. to meximum of Rs.
respect of cztegory 'C

s t21 esetions oI

--——---—--—----—- - - - -

e
..eitucted in the Nolthn-tccl €77

sllowence 1o t0e rens of Field
antc be’o gt he fzllowins fat€

-z _ e o

the AZmys~

ANNEXUIEE -

Remea Tk g,

o~ 3

AT

R
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-15CO and 00 Mtrs. 2bs

As.30CC/~ for steff other thes ££3 :a.
pe€Tsoane}l &nd Dy.Comdts/loy.lcncrs/asstt.
Coy.Comdérs of SFF &nC clso thess oo
deput ation in the SFF {roo
posted in Cetegory B 2 C stetions ead
‘loceted &t or higher then
¥SL end Re, éoao/-‘for steff rostes =

v/ .
cetegoTy ERQC stetions snd loteved teipeen
v

€ K& éc & one time

[1¢]

receipt of {he

- eem et T ws e w

- ey A ey @e E» & e ™ w w W

e epout will be neid ¢s en
édvance and will :©

the Larcship

certfficate
1

I4
Locst ion Rztes
i) Cstegory 2% ° As admissitle frsz time o )
=t 13 < T m fen e ma ™ e . -
_Stations time in the SaIZsr gecyusiiy Force
in pesce areze., ’ i
ii) Categery fCt As sopiesizle frzm tire 1
Steticns tixe in 1né Z5F in cperziionel
srezs,
i) A non-refundeble clothing csemt of i}y 7k

. .
ejuci el
ng repot

Cormd.
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berween 1522 =nd D00 MiIs. ebove

FS in catecory 'S' & 'C!
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senewel grant &t the
for locetiong &t oI

y S0CO MtTce.
..-\’\/_

zhove MEL

oI locgstions
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rete of 503/- (i1) This

e-""'-c-.-._---—-—-.-----..—-

one time nen-refu

ndeble

higher sllowznce will be acdzmissible only
end _ 1o those pe‘.onnel who are aoe‘ed

in cegtesory ot
& perisd of act

s:c.-ons. in cese the o

posting from cetecoly 15 g 'C!

cee then 2 veers.
sgtuIins

joceticne fo<

~

ITolm

1ocstisne ezrlier then 2 yeeTls ‘

st his own Tesuest, he will te

acked to zefund prcportionete

chare of the clothing grem. ‘ .

(1ii) The Head of the Orgenissticns

st thelr oW uiec*e*~on with i& ap::ov:

peTEs ereterm, cen cles=1fy lo:azio!

as belonging to category ‘B! & tCt

st sticn for the€ purpose of clothing ;
. ) crsnt  (Though on the basic of héight
- : zlone it mey not so qualify) be ced

on other fectors such as

cevere

Comtc.4

e et 4 e s
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—eclal TA/ZA Teily allowsnce at increzeed rzies §

clascified "A' clscss citise will be

s€mifsible® <Curing tour to cztegery

-

1zt 3 'CY stations,

pPeTteérage .anc eéninel &1

sneps

) chazzes as admissitle under Su;:;.:le-

i me€m sTy Rules {vide y¥in. cf Fin.C.N.

5(34)~E.IV(5)/64 dered 6.10.55), for

‘C.lessifiegd sTeées in Himachal prefebh

will be admissible for tours to &ll

cetegory 'Bt & 'C' ststions.

¢vel 1) Ecployees other then SSB Bn. per-

n. - sonnel and.those on deputetion in

the SFF from the ATuwy posted in

cstecory 'B' & 'C'le'JCéti'Ons will be
- entitled to Leave "rra\'re_l Concecsion

onte 2 year against the normal zules
.- of cne in 2 yearz., '

~

In case +the exzloyee€s posted at catecory 3¢
* 7 1CY leczticne has alresdy zveiled the LTC
for the bLlock yeaT 15€5-87 before icsue of
this orcer, thet concéssion will be trected
es periaining to the calendar yesr, 1ses.’

T o Comd...s

a2

by
§
i

e g s i mcne s
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SuIney tiné wh
priceecing on

jezve,

Koute Remt
Allowance

;admzcsible to the
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i1i) In case of desth, sericus illne
marriege of a family member, wh

family resides separately,
will te entitled to 50% of &
of the entitled class fo=
cf residence of the family.:
employees cre'to trevel mor
by roed either &t 3
full tus fare for this jourlne
be reighursed. S
in categcry 1124 ¢
emtitled 1o joining

Emnloyees posted
st stions will be
point of Zuty znf

W

tin bEtween t he
nearect ra11 head.

-

Houce Rent Allow°nce fac;lities chi-
eibit to the txecutive cadre will'pe
personnel of obher

“cadres clso of corresponding levelsg

'Win the SFF from the Army.,v “

except in the case of SS5 Bn. pE’sonhel
and Dy.Comdt s/Coy.Comcrs/Aseit .Coy.ConCrs
of SFF snd also those on deputatlcn -

- w Pe wa W w - s,
- = T ew AR e s WP Gt wr A G R B W D W wE e A e

!

- MR G e e B A wr En o, es G TE e P W s E EE WD W W wm @ -

PP o

1Lecve in their ce=2 will commence znZ

cerminzte on the dete the erplovee rezchecs

ithe r2il head nearest to the plece of Sty

et catego:y 187 &g 'Ct stetion

ii) The journéy time chou‘o be rezceonztle

encd will be determined by the respsctive Units,

Contd .6
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8. Cosh.compensatlon Coch compensation for woIk o0 holiday &s

. sumissible Lo the stoff of the executive
codro upto the rank of Fleld offlcexs, in
Lthe 1B & R8AW, will be admicsible to )

personal Asslstants, stenographers and

for woitk on
“holidays

other staff of Telecom, Cipher and M.T .
cadres, who are drawing baslc pay of

fs. 900/= (pza-xevisod) and below are not
cnt it led to ovelt ime allowance.

FR Govexrnment Government tranepost will be prgvided to

trantpolt the talf cnyaged in night thifts fos
picklng Lthem up and Lo ensble them to
return to Lheir xrecidence.

0. security allovi- qecurity ollowenct ab the following rates
ancte Lo is canct foned Lo Lthe followluy categoxy of the
minletorlal, eLaff wolsking In Top gecret Bronches -
gecrttorlal and eubject to @ waxjmum of 15 in each srodeg- '

Actounl Cadre s,

posigual 100 Amgunt
1) LD Rs. 20/»-" p‘.n
L1) Ol eno LGILLLE/UDC ns.'ao/- p R
151) gLeno .CX 11 /assiatant Abe D0/~ pn
$v) sectlion of ficer/private |
Gucrutary/o1.Pet. Rse. 100/= p.n

v) Acelstant pirectol/arve
_Oryaniser/Dy Artrector of

AcCount . Re. 200/= pol

a0 @ t 0
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MEDIATE — . <uS
A 'S Ho. 30/55B/A~3/97(17)~ 4€)
= ————— T GOVERNMENE OF INDIA a(
) } MINISTRY OF HOME AFFAIRS

QFFICE OF THE DIRECTOR ; ssB

HE

W DELMI - 110066,

DATED 'ME, 08/02 /2001

MEMORAIDUM _

subjectg- Grant of Ration
Executive person
pPersonnel of ssp

o

Money allowance to tho Non-
nel inclug ing ministeria)

L]

“e—e

Cabinet Secretariat vide their order NO A~
45011/2 /2000~ ~I(Vol.II)=99 dsteq 30/01/2001 have

sanctioned Ration Money a1l

lowance to the non-executive

-gersonnel 1ncludigg ministerigl Personnel of gsp posted

O category ‘'B' g
Cabinet Secretariat order
above ig enclosed,

'C' stations, A copy of the

dated 30/01/2001 refer to

holding non-gazetted pogtsg and posted to Category
stationg declared vide thips Director;te order

No.30/sSB/A-2/97(17) dateq €1/11/2000 are entitlea to draw

lowance w,e, £, 30/01/2001,

/gﬁ &_}V
{ s.s. BORA )
JOINT DpEpyry DIRECTOR(EA)

Kumarsain o
IBEQ 3. Commandant , CSD *W Bhopal/TC Faridabaa, _ b
el 4. Accounts Officer, SsB,

Se AI/a4/E1/E2 branches,
6. Order Filc,



s

-will consequently be admigsi

L

, — .
N 4 O , \Q;}fLWLQr\/
HO.AA9UT12/2000- DKV oL1y. - | f‘mn v

Govermment of Indis
Cubinet Secreliniag
Bikaner House Annexe

<
-

Shadijahian Road
Hew Delhi, the

ORDER [Z0 AR 1y,

- ]

A

2V

Sanction of the President is
the Ration Mofiey Allowarnce 3
executive' personne!, including ti ini

Service Bureau, Aviation Research Centre (Directorate General of
Security) posted at ‘3’ & C Slations on par with the

> position prevailing
in R&EAW and in terms of iy 2(i) of the

Minislty of Finance OM
N0.50(4)/97-IC dated 11/01/2000.

ot

2. Speciai Service Bureauw/Aviation Researcl Cenli

e is requested lo
comply with the above orders of (e Governiment,

The Ralion Allowance
ble only prospectively based on the
review undertaken for the pu:pose. The revised orders refaling to the

classification of stations should also be issued simullaneousty along with ,
the.orders relating (o the Ration Allow:ance. ' ‘

3. No additional Budgetary

provisions will Lo
account of liberalization.

agreed to on

4. This issues wilh the approval of Minisliy of Finance(Departnient of
Expenditure) vide their UQ 110 SOMG71C daalerd 30.01.20Q).

ooty

SO
7

‘Mukui (Ijliﬁat crjee)
Deputy Secretary to the G velnnent gf India

Copy o:- - \

_ADirector, SSB.

2. Director, ARC. fARC nay cilicilly toview (e justitication and
necessily for the continged categedzation of the <litions

s Y & °C'oas
has aiready been done by REAVISCH gy mtination to (his seoietatial)

3. Director OfACC'OUHl!;,‘C«'Ih_i“!.’l Secretaniat,

4, Director(F/S).

5. US(SR)

6. SO/EA-L. - ' )

7. Guard iifc‘.

P e e —

J‘Po

. . - . ——
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CweaBliust SECRETARLAT
SO0 BLOCK  ~
* A ssee
© Ne.°RA/S-Armed-2/76
Qhri ?.Hoﬁuh”emm‘linm.
‘ trecter, 8.8.B. Dircotorate,
New Delhi.

Subject: . Terms and canditions governing SSB Bettplions anc
SSB Coya rcrsonnel - grent of free rotion or ration
allcwance in lieu thcreof,

REW DEWLHI-14C¢01, the 24 FED,1979

Sir, I om directed to refer to the carreapondenc? resting
vith SSB Direotorata UO'No., 1/1/76-SSB/E-2 deted 13,6.1978 on
_tho aubjoct mentioned abdove and tesstate that in modificaticn
of the existing orders ccntained in para-3 of the Cebinet
_Secrettariat letter No, EA/3~Armed-65/68 deted 31.4,196E as

apended from time to timo ( in respeot of mon-MEFA Bettgliona), :

‘gnd of tha Cabinet Senrctoriat letter No. EA/S-grmd—9/63 ot,

22 111087 ? in res'?eot of NEFA Bns and para of No. BA/SP~

&Z?h Agted 22+1:157 in rcepeot oi‘ Manipur and Tripure oyo }
to genvey the apnction of tho Presidaent to regulate the

conaerdion of free rotien cr ratiern sllowensa in licu thersof

. te the.personpel.of gll SSB.-Battalions and SSB Loys (both AP emd

Nen=AP of B38B) as under: - .

1) - " Free ratiBn of ration allowano: at Arr 2
E_ﬁvailing in that srea fer persgnneing 392le

1 e8 £ Uttar h, H o [ 1
e eay 0% Xrtar apdsera Himasiod.PEaf gk, et
of IarJjeeling, Kurseong snd Kelimpong;

11) Free ration or ration allervano2 at Army scole for
personnel pysted in the belt extending upte 30 miles
from the Internationgl border in West Dengal emd
Assam md J&K (exx.-eprg Ladakhs, Meghalnya, ild{ﬂt, o

B “ Tripura-and Mgnipur;*and Mizoram'

111) Free ration or ration sllovans2z st 2/3 of Army scale
for personnel paosted in the belt extending fron 30-6C
miles of International Border in ¥West Bengal, Asnaw,
J&K {exvept Lainkh), Meghalaya, Sikkim,Tripure md
Manipur} #and Aizoren'

2. These erders take effcot from the dnte of their lssus
Cases of grant of free rethons or ration allowance in licu
theresf, if regulated otherwise i the past, will not be
re~opened. - :

3. This 1ssues with the concurrence of the Ministry of
Finonoe vide their UO No. 193-NFA(S)/79 doted 2.2.1974. .

Yourgifoitlu'u.lly,-
{SURJEET smc):u) 23/2/79

ostcd 4n the

: RIEECTOR(S
Cepy te: : .
1e Shri S-K.Mukher.jec, Lx.,830 Dta., Nevw Dalkd, -
24 Shri R.Sarm , DOA‘C‘SO, New Ielhi.
30' Shri AvK.Lal, I.Felhe, wWer.t. his Dy JHn JIF \!ll15
dt. 17+1.1979. ‘
b, Guard files s . ‘~

NB. #(wrda'snd Mizeran! sdded vide amdt.dt.25.4.8))

A o

—— ——

i ———— s = S 1y

@ . —— - —— ——————— -

. m e o ——
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No. 1/5/96-SSB/F.2/ 01,11 -2867
. Directorate General of Security
Office of the Director : s3p
Blork No., v (tast), R.K.Puram,
Haw Delhi - 110066,
4

'F/jl ‘Dated the &7 {0 99

N
b HENORANTIM :
’?" Sub: GRAMT OF RATICH MOMNY TO THX COMBATIS™D
SICOWELORSSB.
I T

‘ Reference ssnp Directorate Mamorailum
NO 1/5/96~SSB/E.II/V01.II dated 11.3.99 on the subject .
z’/;/)’

{ 2. A copy of MHA order wo. pAD/9/27/98/1A/t33F/ PR
. /h PT.YT dated 12.8,95 revising existing rate offfs. 612/-py lm"m[ %1
Rv to %, 614/~ PM w.e.f, 01.4.99 {3 forwarded f£nr ncecssarcy j?
k) action please.

y }\ R4 A
%nel: 1 {One) { DALEEP 'I‘AN!)Og'é/"'/I (“i
COMMANDANY [Ej) :
nAstzibution: : 24 {1el5-
1. DaCs (coord Wing) rast Block-IX.Q.K.Puram.New Delht-6n
( 5 copies)
T 2, DNg : HP,UP.J&’(.'R&C,SQ.MRS,I\&, #M%N & SHG Divisions.,

3. DIC Ty Salonibari/Kuma rsain/Kashmir/Farj.dabad/I-‘A , KL,
: Gwa1dam/§arahan/ﬂaf10ng/CSD&Workshon Rhapal. “a

4, Commandants - Uharampur/oelhi/Shamshi/Sapri/ﬁrinaqar/

_ AImora/bhamma/Falakatn/Qanidanqa/Sikkim/
chgaigaon/nebendranagar/nirang/ﬁasar/
Tezu/Manipur/nhuj/Sriganganaqar/Jamnagar/
Rarasat/baisalmer/A1zwal/Lunq1ei/Krishnaqar
Qaigan1/Kohima/Mokokchung/Hafloqg/Tripura/
Leh/Sunderbani/Jammu. - :

5. Asstt, Nirector {NGO), Ane Directorate, New Delhi.
6. The Asstt, Birector(®A)/Accounts Officer, S%R “ta,

7. 5.rs/30s wolder/r.No. 1/4/92~55R/%.2, 10/2/83-%,13
& No. 1/4/92.558/%. 2,

8. 503 .1, A2 & A.4 oo P40 _

1 OB T e e
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o, PAD/G9/27/98 /10 /mar /op, 1
Government of Tnlia/Rharat Sarkar
Ministcy of Home Affairs/Grih tantra ava

LA B B

New Dolhi the 12th Aug, 1699,
TO

L. The Director Qeneral 4. The NDirceotor Goanroal
rorder Security Force CISV,New Nelihi~11000%
Nriw Delhi-110003.,. .

i-11 5. The Director,

2, The Director®General T.B., Noaw Delhi
CRPT,New Nelni- y .
P, New Nelni-=110003 €. Dy.C.P.(110)

3. The Dircctor Feneral Police Headquarters,
ITBP,New NDnlhi~110093 Ncw Delhi,

Sub: Ration Money Allowanc2 to perscnnel of Contral
Para Military Forces. '

W W B % N BN 4.3 M e o a - —a

Sir,

In continuation of this ™Ministry lett-er o,
PAN/9/27/98 /0 /857 /157 dated 17th HMay,99 on thae subicct
cited above, T am directad to convey the sanction of the
President to the Tovernment contribution toiards ration
moncy.allowance payakle to combatisad non~gazettaed
personn2l of RBAF,CRYY,ITRAN,CIS®, based on a daity
requirement of 2850 calories as apolicable o Sy
rersonnel when-tThey are deployed alongside the Army/ahead
of the nymy of International horder of th> lino of actual
gontrol/under fns control of tha Army, boiig Lixed at
R:y _792/= (Rupnes soven hundred nincty tvo onlv) w.o. £,
T77.99 7111 “urther orvders, A1l other conditions will xme
remain unchanged,

2, As regards nation Money hllowance for ocfficers of

CPey upto the rank of Pn Comdr. the same could not be worked

g

out due to noR-finalisation of the same in\MG's Rranch,
Amy HOre., However, nending revision of 4”MA' officars uoto
An Comdr of CPHF may continu~ o draw the cxisting rate of
ration moncy allovance admissible w.o.f. 1.9.98 for fhe

time being. e

3. Pation Money hllowancde based on a daily reyul rement
of 2900 calories being fixed at s, 614/~ (upecs six

hurdred fourteon only) %o all the non-gazetted GBMF pecsonn-
ol dovloyed sn duties as laid down ik the existing instruce

tims. The exnenditure shall be made by CPMF fram out of
rospective hudget grant. :

4. This 1issues with the concurrcnce of I vide their
Ty. o, 1310/99~Fin,III 2ated 21,7,99,
' . Yours faithfully,
2a/ illegible
{ Weiraj Xataria )
COony to nesk 0Officer, -
. DACR, Now Dr:lhi )
PAD 8GF/oRPR/ITRPR/CIS®, Now Nelhi
Controller of Accnunts, 1N, tlew Dalhi .
Tin JIL/PW.IY /PR 1T /PP IV/PR, /PR . T /Bud. I, Desks, MM .
G Sunnly and Transport,iAmv HIrs.Now 2clhi
Ministry of NDefence, Sona Rhevan, 'low Nelhi

. » 9~

\J

af NDulhi "lte,
sS4/~ 1lleqibhlo
(Mo~raf Yataria )
‘ Naesl: Offfcar.

- JHUT)~far such action as is dnem~d geceszavy--in respeTto T

LA ——

Al

? g
-
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No. 30/5SB/A2/99 (121 / '/?an%P
Ministry of Home Affa ra,
Office of Diractor General, 8suy
Govt. of India, '

East Block-V, R.K. Puram,

New Delhi-110066.

Datjed,4th May 2001y

. -’” ‘J:;)‘
M"’}/

Secretar;ét

Céii;ggz their No.,
i
A-49011/22/97-€A-11-1963 dated 11.06.1999 extended the

vide

Singie Chain of Command system to the Areas where cdouble
chain of command is in vogue, to be implemented in a

phased manner. For implementing the game, the

administrative orders issued from time . to time,

allocating stroke posts between Group Centres and Area

officers in the (including Training

pivisional nge. and SSB  Hqrs.,
e - m Y

withdrawn with immediate effect. Henceforth, all stroke

o N

*

Centre officers.

field unitsg

Centres), stand
JERSEEE S . Sra——————

posts will be manned'only by the Grou
e, =SS SN

As a result, the overall gtrength of the Area officers

will be restricted to the sanctioned cadre strength

L—

(shown in the respective Service Rales) further reduced

due to clogure of Areasg and WATS, in the above saird

Government order. The revised cadre strength would be

as under: -~

Contd. .2/~




B I e T S

Area Organisers
Jt. Area Organisers
Sub-Area Organisers

Circle Organisexs

LDIIR L DULION
1. AL, IX], 1Q(Para.),
bProv), DIG(EA), DIG(ELY

of A2 Branch.

2. Divisional Organisers:

- 22
- 25
~ 91
- 151

va—ﬂ-‘ V(") WA
""""";.’f’;&‘(’ i
{ N.S. SANDHU )

DIRBCTOR GENERAL, SSB

LG (Opn & o), 16 (Adun &
SHLE Lte, et Uuard tilo

J&K, HP, UP, Nh&S, S8,
L-NAD, AP, Shillunq, M&N and
R&G.

~
"y

3. Dy. Inspectors General: TC Sarahan, Haflong,
Salonibari, Samba, and
Frontier Academ, Gwaldam.
"fam\ﬁﬁ Nm

oy -

/‘33“/MAH/&LM SElg

tP]fyton

’)Atkﬁq e '{zp/Tsx/ ICIR /;‘\,\;/f\'{,—.‘r

Q’Cow\J} G P naprs, he B3n— an
Whts © /NQ?A'Y ,10_‘,, AM&

Arc;n”,,
A‘Uh‘yu_

.
Ty

N \1w'ﬁ3y\n
1 LI Ly
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B . . — '.“ :‘,,m.,a-,aaf:_...-:'v‘ - W b — g T lm- 'p- '
.:‘... * [ ——— .t' -t‘ - —s Ty g A - —;—:- —..--—-—‘ f N - - ;
;vi-:. . :} u . n' “ *.-. ,.-(b )1'(» ot »——-r-' N Pr b ‘ /\’W\ wr&w
vyt ,,._n wa o :m,-iww T T T GUVERNMENT OF INDIA o _‘ 1 o .

L SIRRRGIDRIIT T CANINET BECRETANIAT ® <L -
_’}J ‘} f é* [‘1‘ *{{_IKE:.‘,". e - ."‘” ( LA..[.L bLCTIO“ . l [ '

iLi - d R i ' Il-- " .‘:_ - N + e . v ot
*:‘,i,. I g NO A—27011/6/92-EA n -3039 , New Uel).i, the |
A e cempER 12 o0

e . Bx S : :
i A4 SL.??"' Subject ‘4= Grant of vax‘ious concenaionn viz Earun
43 o JZ" , / tadvitoan,  Leave, . Ration:Money etc.:to Qhlef Medi
K s }‘ .'.1.‘_%“..“:“'; : ;'I- 3 Of.ﬁcer( 56)i. Ic, Salonibari. ; T

¢ 5;.‘ {“'.”1: *’ :’? '_,,; '?i -'. . A e '.. ":_. ’ ": } F'T‘
' IO AR Reference SSB Dtef's U.O NO.15/SSD/A . i

. ?ﬁ;//ﬁ *dat-d,g 8. 2000. R 3 } 1l
. ] e - § R
A X 2.0 - .. Sanction ef the President .1.81 nccerde&fﬁ
o . {:) ‘:'{\'*.. to the extensien of erders contained in'ithis Sen’
: SR ‘i7ierderiof even number dated 19. 6.1992 forj the grig
;! LE T ;‘ot various beneritn/conceSsions viz Earned Leavi.!
C 4 . iendsezHatlon Money, "Rent Free' Accommedatlion eto. to Chi
L) ot o TMedITal UITicer (SG), - Iraining Centre, Salenibarli
| _ -t ...a8 applicable te other pergonnel of IC,|1Salonibar
l' Fl;z> v 3 ! These orders will take effect from the
| 2. - date of issue, B
l" l:; \;‘\, ’ .- l
iy =T ﬁnNV““'54 b, | ‘This Lsoues with the concurrence of ﬂ
T 7 C WP .5 Integrated Finance Unit vide -their U 0. Jo 1114
! S 2000 dated 20.9 2000 and 4 10 2000 ‘ '
AT _ ) ‘ ‘ '
"'(L 2 ! : (‘: ’,E/
.‘(’l . ! " ()k\?
{ . oL - '
\ L ( MUKUL
SRR LEPUTY
f S
0 . Y. Directer, $SB, New Delhi, 1 ,
A 2. bir. b(S), Cab, Sectt., New Delnt, :
E?in - //é 3 Director of Accounts, Cab. Sectt,, Ncw Dclhﬂ
' ( //\/‘7 4. Guard Iile. | Ll
‘ ' ‘. ' ’1 .' - l I \\
t.' 5 .'.‘ .. : ‘ ; . ! !!
! ’ N _‘ | ) * , " -
! o ~ o T woas/sin/aaso0( 8- WG ~
Ty L ; i Directorate General of ¢
' . ' o "0ffice of the Dijcctor,
. - +East Bloch~V, N. }g Puran
! Hev Delhd -~ 110066. ;

! -Daten,tha /‘7/}'/ .-
gy e, ! - ‘ :
' _Copy forwarded to:- .

-
3

_ . . |

i] :

Me Divisional Organiser, Morth As “am Division, Tea!.
) |

'Ihe Dy. Inspcc'tor General, T.C. alonibari.

| (K( ﬁ . fu’f"

T

: ; ' . (-T.P. }Anﬁi“f’
&)¥é§;;> J&)‘ . _SECTIO! CIFICER(A-IV)
o . ' " ! I

' N A

i

. . . ”
' ' . ol . "% -
ey ;'%*f*('na"'u"f:"“‘ ot

R vh- o :' e
- .’ P 1 - " N : k TN "
. - . } A*t’&ﬁ - ’J Sl B ¢ et IWM":'(":' -Ik‘l‘ﬁr. i, 1..! v " L\& "
, .’ ‘ ‘ Fymr N A ‘n s ]

-7

~ [ S | vrbyq---'-m’\r w-'\ ':"'
[ -

v“ -Asm-wwu"“w "
. "'7’-&,,.‘ -

g Lw.,, & sa“l' L N M l
careiaa SR !‘*“ y-l"—wrw :
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f (copy)

) NOv—

NO.9/858 /A2/86(1)-NA=997
Dirootarate General of Security
0/0 the Director:Sss

. East Block, V,R.K.Puram
' | New Delhi=-110066

: . Dated 5th April/00

Memorandum

LI o

Subs = grant of Ration Allowance.

Please refer to your Memo N0,2797-801 dat.

27.3.00 forwarding application of Group *'B* offieers
on the subject mentioned above,

2. According to item No.2 to the Annexure~l of
the Cabinet Sectt.,letter No.,A=27011/4/86-EA-IT dt.
18.12.87, ration allowanoe is admissible to the rank
of Fleld officar and below on rosting to Category

*B* & ‘C*' stations.On the basis of the judgement of
CAT,Guwahati, the non-gazetted non-executive personnel

are getting ration allowance on posting to Tezpur. The
porsonnel who have applied for ration allowance are
holding gasstted rank. As such, ration allowance is not
admissible to them.Even the executive personnel

. holding gazetted rank are not entitled for the samo,

3. It is observed that while forwarding applie-
cations.Divisional organiser has not given any
comments with reference to the rules.In future, while
forwgrding such applications, the rule position may
please be examined and forwarded to this Dte. with

cocmgnte. ’ _ ) : -
! : | . 8/« i
' (8.S.Bora ) :
T0 - Joint Deputy Dirxpotor(ea) |

The Divisional Organiser
838 ,NAD Tezpur, -
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Govt. Of Kimm India - é?
Ministry of H we Affaire,

0/0 the Divis lonal Organiser,
538 ,North ‘Assam DivisionsTezpur

Dated the Tezpur On 22.5.00%

) an0

shri H.N.S8ingha Apea organiser Kokrajhar may
please refer to his Memo NO.322-24 4t.15.5.,001
forwarding application of Shri P.Koch,S.A.0. and Dr.
Cc.Talukder,V.0. Kokrajhar for grant of ration allowance,

2.The SSB Dte. vide their Memo No.9/SSB/A-2/
86(1)NA=997 d£.15.4,00 has clarified that ration
allowanoe is rot admissible to Gazetted officer. A copy
of the said Memo is enclosed herewith for ready
reference,

In view of above clarification of SSB Dte On

the subject the Dlv.Hqr did not consider to forward
the application of sShri P.Koch and Dr.C.Talukdex, V.O.

This has the approval of D.0. NAD . )
A s
Area Organiser(s)
EncliAs above,. NAD , Tez pur
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\/{he Area Orgaaniser
KOkrljh‘ro ‘
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@Govt. of India
Ministiy of Homn Affairs,
' '0/0 the. Di\isional Organiser,
. . SSB ,Noxth / ssam Division:Tespur

. Datad the Tenpur on 22.3.,00!

4 Memorandum
shri H.N.Singha, Arvea Organiser Kokrajhar may
please Yefer to his application 4t.3.5.01 sddressed to

the Directorats General S38,New Delhi for grant of
ration allowance,

The SSB Dte. vide their Memo No.9/ssB/A2/86(1)
NA-997 dt.5.4.00 has clarified that ration allowance
is not  admissible to the Gazetted offiocers. A copy of
the said Memo is enclosed herewith for ready reference.

In view of ahove clarification of SSB Dte. on
the subjeot,this Hqr did not consider to forward your
application to 838 Dte,

Nt
This has the apptoval of D.O. NA.D._ g o

Ama Orqanis&r(S‘h\FP)
| NAD ,Tompur.

ri H.N.Singha
Area Organiser
Kokrajhar.
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BC. 1/4/82-55B(K2) -
DIRECTURAYE GE.N[2T. OF SIXSURIY
SURAKSHA N SZIIRRSHALILA
OFFICE 0T THS DI LCIUR ScB
WISIECH SEW. SUR' ST L IDESHMLAYA
BLOCK V(iEAST) Reie JFIRMM

EEW DeilT = 1100£8

@m t~ 16 JUL 1268\
MO Uk ,___ﬁ_ﬁ_____’,_/

Subject 3=~ Payment of Ration mcaey to LEiizors.

& sen

|corx|

Please refer to your Memoranaua No, Vi/
P/SJC/1/1298 Aated 10.6.t5 regarding revision of
rates of Ration moasy.,

2 The Gasetted Offficers of SuB Griup Centres
are entdtled to draw ration allowance ut Axmy rates
as per Cabinet Secretariat sanction No., Ea/S-Armad
2/76 dated 24,2.%% 79. ,

3e As the Ration allowance to the Gazatted
Officers of S.B Group Centres is authorised by

the Director of Accounts, they may please ba
asked to authoriee the same at the rates ailowad
to Army officers from time to time.

8d/=
( D.K,SARKAR)
ASSISTANT DIRECTOR

To
The Commandant

-Gepaup Centre,

Ranidanga.
Copy te: The Divisional Orgeniser,North mm .
eI .to0 his mescage No. 1T/2393
dated 4.6.85 for similar scticn,

The Comnandant G.C. Barpata Road,

e ees 377
Y | t3-15/7
/ | ASSISTANT LIRECTOR.
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0.A. NO. 385/2001 ;g-
IN THE MATTER OF
Written Statement filed,by Respondent No. 1 to 3
D . ,
' IN THE MATTER OF
0.A. NO. 365/2001 '
Title Shri H.N. Singha and Others
VS
Union of India & Others
I, R. D. Thongchi, Divisional Organiser , North Assem

Divigion, %5B, Tezpur!do hereby solemnly affirm and state as

' \

follows :—

1. The D.O. NAD impleaded as party Respondents No. 3 received the

copy  of the said 0.A. through Deputy Registrar, CAT Guwahat

order

i alongwith

dated 12-09-2001. T have gone through , understood the contents

thereof, as such I am well acquainted with the facts and circumstances

of the ingtant case. That I am competent to verify and sign the written

statement on behalf of Union Of India and Other official respondents.

2. That this Department does not admit the facts, statements,

allegations and averment made in the said 0.A., save and except those

" bave been specifically admitted in the written statement as

contd. ..

under : -



v 4

1
>
)
S
>

-
AT &

v 5!
~ B
i
D e
Ny oe
| 3P
: ( Page- 2 ) 5 ;?
d ': *
it That as regards the contention of para 1 of the application

the Deponent‘reSpeoxfully states that the applicants are all gazetted

egequt.ive and non-executive/ personnel and thereby they are not entitled

~ to ration allowance granted to the non-gazetted executive/ non-executive

ataff, vide Cabinet Secretariat letter No.A—27011/4/86-EA*II dated

~18-12-87 ( Annexure of the.OQA.)as the ration allowance was granted to

; , _
the executive staff upto the rank of F.0. vide above mentioned letter.

e

4, That as regards contents of para 2 and 3 of the 0.A., this

Deponent does not nmake any comment, since these are matter of records.

5. That as regards contents of para 4(i), same are admitted being

" & matter of record.

6, That as regards contents of para 4(ii), it is for the Hon’ble

Court to adjudicate upon the velief as prayed for by the applicants.

7. That as regards contents of para 4(iii), it is submitted that
the same are paftial!y admitted. However, w.e.f. 15-1-2001 the
operational/ - administrative control of SSB has been transferred to MHA

tocluding CTOA.

81 That with reference to contents of para 4(iv to ix)‘ﬂof the

© 0.A, it is submitted that the same are matter of record.

9. That with reference to the contents of para 4(x) of the 0.A.

it is submttfed that as is evident from Amnexure-~VI of the 0 A, that as

per the order of the Govt. the said allowances is -specifically autho~

rised on their posting to "B" & “C" Stations to Non-executive personnel

including the Ministerial personnel of SSB and ARC.

contd. ..
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10. Th@t with reference to contents of para 4(xi), it is submitted

that the Applicants are not entitled to Ration Allowance. A perusal of
Annexure-II to the Q.A. incorporating the position with reference to
Ration Allowance would reveal that the same is authorised to the rank of
%,Q" and below only. The said allowance is not authorised to civilian

gazetted executive and pon-executive employees. Further it is admitted

that the representations were received from the applicants. The same

S

were duly considered and replied on merit. As the applicants are

dazetted executive and non—executive employees they are not entitled for
the Ration Allowance, as the same has not been authorised to them., Same
has only been authorised to the rank of F.O. and below as per the scheme

and policy of the Government mentioned in the order dated 18-12-87

(copy enclosed as Annexure-1I to the 0.A.).

11. That with reference to contents of para 4(xii to xxi), it is
gubmitted that ﬁﬁg present 0.A. is not at all covered by the judgement
and orders as mentioned in para (VIII) of the O.A. All the judgements
referred  to ‘be the applicants pertain to non-gazetted, non-executive
employees of the rank of F.0. and below. The present applicants are
gazetted executive and non-executive employees and there is no order in

vogue, authorising them the said ration allowance.

GROUNDS

12, That with reference to subpara I to III of para 5 it is
submitted that the factual position has already been elaborated in

detail in the reply furnished in the preceeding paras of the 0.A. and

contd. ..
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Divisional Organiser SSB

the game is reiterated here for the sake of brevity. There is'no ordfr
in  vogue which\ authorises ration allowances td the gézetted
. non—execut ive/executive employees of the SSB. Further, the juddement
of wvarious 0.4s as projected in para 4(viii) of the O.A. are concerned
_ same are. not applicable to the preéent applicants as all the present
applicants are gazetted executive employees and non—-executive employees
| whoreas the applicants in the other O.As are non-gazetted employees. In
light of thq submissions madé heyein above, it is most respectfully

Al

gubmitted that the present 0.A. be dismissed being'devoid of merit.

13, That as regards contents of pera é of the O.A. it is submitted
that the applicants have thﬂmselves in para 4(ix) of 0.A, admitted that
reply to  their represenﬁatibns have be;n received and they have been
infﬁrmed of the factual position. Copy of the same has been.annexed as

Annexure- XT( Series) of the OA.
14, The para 7 of the 0.A. is a matter of record.

15, With regard to para 8 of the 0.A., in light of the submission

"made herein above, it is most respectfully submitted that the instant

\
-

0.A. be dismissed being devoid of merit. As there is no order,
. authorising ration allowances to the gazetted officers executive/non

execulive and the same cannot be authorised to them.

\

15, Para, Q'tb 12 no comments,

contd...
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‘I, - R. D. Thongchi, Divisional Organiser , SSB, North Assam
" Division, Tezpur do hereby verify that the contents stated in the
written statement are true to the best of my knowledge, belief and

~information and tbat no material fact has been concealed and suppressed.

AND T gign this verification today on this )Q}: ’r/){ day of

October, 2001.

'

N
\)\

DECLARANT

S S J
el Orgomiser S5
§ T [\ IDsicnen Tezpe



